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MADAN LAL VERMA, PFMAHESH CHAUD JaTH, 3ACHCHIDANAND TRIFATHI,
3P . SHARNA, HARI NARAIN WEEMa, FAMHAIVA LAL SHARMLE, AUSAR
JAT WARATY] SHARMA, GOMMT L—F“u»‘ﬁ SHARMA, AMAR SIINGH =nd RADHA
PAMAN PFACHORTI,

AHLT,

JdITGT OF THDIA S ALNITHEER seea DESPOIDENTS .
CORAM:

HON 'BLE MP . GOPAL FRISHMA, MEMELE
HON'SLE ME. OJF. SHARMA, M I~"3;:.‘{
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Applicints T T W3, SHARMA,

rn

the
For the 2ecspondents see MNME,

PER HOM'BLE IME, 3O0FAL VEISHOa, MEMIER (J).
applicznts, above namsd, howve filed this applicstion u/s

19 of the administrative Tribunzls Act, 198%, oraving that the

]

rzspondents may be directed o Jgive appointment 0 a son or
the agplicantz in the FPailways a3 alsc for a dlrection
to give a chance Lo the spplicants to axersisze opt ion as

enumerated in the ordzr dated 15 .7 .74 (Annenire A=),

upon theme.

3. The applicants wersz sz2rving in varions capacitizs in the
Failways. In the year 1971 there was a gensral striles tbasrved

by a m:lj.:,rjj;y of the F;allv:l‘/ t-lﬂul«' =28 e I+ resulted in
the economy Inasmuch as the transportstion 2f the goods was
adverssly affected. The Railwavye wers run with the azid of the
army and the strike was deeclared illegzl. Thereafter, the Govt.
of India issusd notices £o the railway employeesz £o return to

. ' . /, _
duty =nd thosz rallwey workers who realissdths importance of

. \railw~v tr%nbpuLt~+1~n and its impact on the Country: znd Jid not
) v

CI'..Z.




¢

Cikindse

-

SN

—2-
participate in the strike weres zalled ‘Loyal Workers'.

The applizants have 3s553il2d the order dated 22,1.94

(Annexure A-1) by which the powers delegated to thz Railways

to Jive emgloym@nrt--the wards of Loyal Workers during the

strike period have bzen withdrawn by the Board from 30.9.76
and prevision for employrment tﬁggids of loyal railway
‘servants wi3 taken away as bzing arbitrary and unreasonable.
Since the applicants had not struck work during the period

of strike, they were assignsd duties Juring that period and

categoriszd as ‘'Loyal Worvers'. The respondents, zftzr consijer-

ing the dutiss performed by them daring the strike period,
granted onz special increment to the applicants wez.f, 1.6.74
vide an order dzted 15.2.94 (Annessure i-1). Howevar, the |
applicants, being dis-satizfied with the arant of special
ircremsnt, made representat ions for grant of an ortion to bhe
exerciszd for one of the benzfits as specifield in the order
datzd 15.7.74 (Annexure A=2). This reqizst was not aqreed €0
by the respondents and their representztions were turn@u down.
It is conkended by the applicants that denisl of the relief
clzimed by them may be tantamount to Aiscriminstion in so far
as some [ersons similarly situated, mentioned st page- 2 of
the Oa, have alrezdy been given appointment on the ground that

their fathers were Loyal Workers. There is no mention of the

‘dates on wvhich thess persons were gJiven appointment on the

ground of loyalty of their fatherse. Nor any d2cumsn has bzen

produced in support of this plea. Tt is, there fore, very
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diffimoult to say that there was any discrimination made in
the matter of grant of sppointrent in the case of the applic-
ants. As stated in Annexire A=l dated 22.1.94, the povers
delegated to the Railwaye to give emgloyment to wards of

Loyval Workers d:ring the strike prericd have zlready been

withdrawn by th: Board from 30,.9.754.
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4. In view of this position, the arplicants have ne

casz for grant of the reliefs clzimed by them. This Aprlicat ior

is,. therefore, Jismisced ar the stage 57 aimission with no

order as to CostSe

. \/ . Cr’KM’\A‘e

(C.Po SHARM,) (GOFAL HRISHNA)

MEMBER(A) . MEMBER (J)
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